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Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 210/2021 

O R D E R 

 

17-07-2021 

Seen petition No. 734/2021 filed by Smti Runumi Saikia seeking bail 

for accused Sri Bhushan Saikia in connection with Tezpur PS Case No. 

1328/2021 u/s 307 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the case record. 

The allegation in the FIR is that on 29-06-2021 one Panchu Saikia 

lodged an FIR in Bebejia Out Post alleging inter alia that on the same day Sri 

Bhushan Saikia, a co-villager was moving on the village road with a dao. 

When the villagers questioned him, then, Bhushan Saikia tried to kill the 

informant with the said dao. Hence, the case. 

The Learned counsel Sri Munin Baruah appearing for the State 

submitted that though there was no visible injury on the body of informant, 

nevertheless, the accused made a lethal attempt to attack the informant with 

a sharp cutting dao. Had the blow touched the body of informant, it would 

have the possibility of cutting his neck which may cause death of informant. 

Therefore, learned PP submitted that injury of victim is immaterial in a case 

u/s 307 IPC but court has to take note of the intention of the accused while 

considering bail. 

On the other hand, learned counsel appearing for the accused 

submitted that informant lodged a totally false, wild and concocted case 

against the accused as the accused asked the informant and others to get 

away from enjoying picnic nearby his house. Being infuriated, the informant 

and others assaulted the accused causing him head injury but in order to 

save their skin, informant filed the present case against the accused on 

imaginary grounds. 

Having heard the learned lawyers appearing for both sides and on 

perusal of the case diary, it transpires that on the day of alleged incident 
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accused under the influence of alcohol allegedly chased the villager with a 

dao and made an attempt to give a blow with the dao to Panchu Saikia. 

Police also seized the alleged dao but there is absolutely no such injury on 

the body of informant Panchu Saikia rather the alleged accused had been 

assaulted by others causing him injury on his head and accused also lodged 

a case against the informant and others, but police instead of taking action 

against them first registered the case against accused and did not take 

action against the informant and other accused as against the FIR lodged by 

accused. 

The photocopy furnished with the bail application shows head injury 

on accused which fortifies the submission of learned counsel appearing for 

accused. Though, the case was registered u/s 307 IPC but after proper 

appreciation of the facts emerged during the investigation, this court is of 

the considered view that accused Bhushan Saikia deserved to be enlarged on 

bail. 

Situated thus, accused Bhushan Saikia is enlarged on bail of Rs. 

10,000/- with one local surety of like amount to the satisfaction of learned 

Elaka Magistrate I.D. Jail. 

Send back the case diary in seal cover. 

  Accordingly, Misc(Crl.) case stands disposed off. 

   

   Sessions Judge 
Sonitpur, Tezpur 


